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T E U ATI I UR AT UW H TI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No.Hc.vu-l2o l2o03 | 1 1 
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Smti layashree Bora,
Jt. Registrar (Vigilance),

Gauhati High Court,
Guwahati-

Smti Barnali Mahanta,
Member, Motor Accident Claims Tribunal,
Goalpara.

,I\
l? December, 2024.Dated Guwahati the

Sub: Casual Leave,

You r letter No. MACT/G Lp/20 24 I t8g 4, dtd. 76. t2.ZO24

Madam,

With reference to the above, I am directed to inform you that you have beengranted casual leave on 24.12.2024, arong with station reave p...i.rion, *itt t} "official vehicre, at own @st, from the eiening i zz,tz.zozi ti, the niorning or26-12.2024, The District and sessions :udge, coatiaia, and in his absence, the in-chargeDistrict and sessions Judge, Goarpara wourd iemain in charge of your court and office duringyour absence.

Yours faithfully,

sll-
JT. REGISTRAR (VIGILANCE)

Memo No.HC.Vtt-t2Ol2OO3l t (gq { _ ( t e1 t
Copy to:

/A, dated l) -\Z-21

1. The Diskict and Sessions Judge, Goalpara.

;/. The Project Manager, Gauhati High Court, Guwahatr.


